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PUBLIC ANNOUNCEMENT

(under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

ResolutionProcessforCorporatePersons)Regulations'201'6)

FOR THE ATTENTION OF THE CREDITORS OF

SHAKTI SUDHA AGROVENTURES PRIVATE LIMITED .,{

PRIVATE LIMITED
UDHASSI.IAI(TIM/S

1. Name of the CorPorate Debtor
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debtor is ted
TJ741208R2012WC018677Corporate IdentitY No.

Liability Identif ication
/ Limited
No. of the

Debtor

4.

Registered Office:
C-n U24 Patliputra,Industrial Area, Patna, -
800013, Bihar,India.

registered office

and princiPal office (if anY) of
te debtor

Address of the5.

Date of Intimation: 04.1't'.20L9
Date of Order: 3L.10.2019

debtorof
InsolvencY commencement date in6

180 days from the date of commencement of
02.05.2020

Resolution ProcessInsol

7
insolvency resolution Process

closure ofEstimated date of

TBByIPA-0 01"fiP -POO446/2017 -18ft07 89
Mr Soumendra Podder

8 Name and registration n
the insolvency professional acting

as interim resolution

umber of

noialSouth), 4thFloor,

West Bengal Kolkata 700068
Address:1/ 427,Gariahat

Email: soumen

email of the interim
resolution professional, as
Address and

with the Board

9

Acconntant s, 12/ 1, / 5, Manoharpukur Road'

Kolkata 7 00}26,west Bengal

CharteredAddress: M.N.Mitra & Co,

Email:

Addtuts and email to
correspondence with the interim
resolution Professional

used forbe10

18.11..2019claimsofsubmissiondate forLast1'1,

withIRP
tion availableNot Applicable as Per informa

12.
clause (b) of sub-section (6.4) of

Section 21, ascertained bY the

if any, underClasses of creditors,

interim resolution

withiRP
tion availableNot Applicable as Per informa

Names of InsolvencY
identified to act as authorised

Professionals

a111torsoftive creditarepresen
useeachfornamesclass

13.

M.N.Mitra & Co, Chartered
12/ 1 / 5, ManoharPukur Road,

Address:
Accountants,
Kolkata 700026,West

Web Link:

b)

andFormsRelevanta)
auof thorizedDetails

t:availableare atativesrepresen

L4.

Nlj-

J.



NoticeisherebygiventhattheNationalCompanyLawTribunalhasorderedthe
commencement of a corporate insolvency resolution PT^t-":p of IvI/s SHAKTI SUDHA

AGROVENTURES PRIVATE LIMITED on 31"t October 2019'

ThecTeditoTsofIWSSHAKTISUDHAAGRoVENTURESPRIVATELIMITED,aTe
hereby called upon to submit their claims with proof of on or before 18'11"2019 to the

interim resolution professional at the address mentioned against entry No' 10'

The submission of claims with proof is to be macle in accordance with Chapter IV of the

Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for corporate

persons) Regulations ZOiO. 1'ne claims with proof is to be submitted by way of the following

specifiecl forms: Form B - claim by operational Creditors' Form C- claim by Financial

Creditors, Form CA- Claim by creditors in a class, Fotm D- Claim by Workmen or an

Employee,FormE-Claim,,,b*ltt"dbyAuthorisel}RepresentativeofWorkmenand
Employee,FormF.ClaimbyCredito,,oth",thanFinancialCreditorsandoperational
Creditors. The above mentioned forms under the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulation' 201'6 canbe downloaded

irom the website www'ibbi'gov'in

The financial creditors shall submit their proof of claims by electronic means only' All other

creditorsmaysubmittheproofofclaimsinperson,bypostorbyelectronicmeans.

A financial creclitor belonging to a class, as listed against the entry No' 12' shall indicate its

choice of authorised representative from among th" th'"" insolvency professionals listed

against entry No. 13 to act as authoris"d r"p,",u.'tative of the class in Form CA- Not

A"pplicable as per information available with IRP'

SubmissionoffalseormisleadingproofsofclaimshallattractPenalties.
'\ \ .rJ -'\X v- ./

'd

Soumendra Podder

Interim Resolution Professional

Date and Place: 06'11.2019' Kolkata


